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•\lBij Qdlhi this 11th Day of February 1994

Th i3 ri a n' D1 s f'l r , 3 . r". 5 ha r ma , 1^1 bmb ,~.i r 3 j

Thd-Hon'ble Tir . B»K. Singh, i'lembdr {P[)

hi- i As hok Ku iTiii r ,
San of Shri Oharam.3inoh,
Uiilaqa & P.G. barnlaka,
Delhi.

W

(fly Aduacaie No.na;

Versus

1, Lt„ Cousrnor of Ddlhi through
1 h« Chief S .ordti^ry,
Dalhi Administr^tionj
Delhi,

2, Commissioner of Policd,
Dblhi Police Huadquartdrs,
(•"IbJ Soilding, IP cSLate,

3, Dspaty Commissionsr of roli-a
^rci Dn. UaP Nju Police Lines,
KingsLu'ay Camp, Delhii

(By AduocatelMrs. AvTinish Ahlauiat)

'G 1i IJ L R (URriL)

I'ion' Die ['Ir. 3.P, Shaima, r'lambar (3;

•Applioant

R as pond snts

Tha applicant has filed this application on - 27:. 1 .3 9

agqriau-rjd by his non salection to tha post of Constabla

in Dalhi polics which ha undartook uith Roll iMa. 13591

in the yaar 19c3d. The applicant has prayed for the grant

of tha reliaf and th-t ha may be daclared''passed irn iselact ion

and appointed in the Delhi Police from the d^ta tha

oth^r candidates have baen appointad uith all consaquantial

ban^fits,"

2. • "i^he applicant has further got tha application

amended praying for additioQ , of ground C in para 5

taking the stand that most of tha candidates uith

Roll Nos. 1, 568, 26B71 and 33997 alonguith jthars uho

are not suitable and fit haua been appointed.
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3. The respondents in their reply ihaj/.e^-^^pposed^.the

iq.iranitcDP the reliBl^ erf the ground -that the applicant

has qualified in the physical endurance test, uritten

test but he could not make in final grade after interv/ieu

oacauSw the cut off rnarks for successful candidat es in

the. test uas fixed at 50/i and abav/e and the applicant

•:;ould not secure SQ'b marks and only obtained in the

aqcregate 46/a marks as sueh he could not be giuen appoint

ment. The -respondents have .also in pc,ra 4 giv/en the

r8mari<3 obtain ed. by • api^licant in physical test 13/3Q,

in uritten test 20/40 and in intersieu 13/3 0.

The applicant has also filed the rajoinaer and

stated that he has Jone usri >in examinat ion as jell as

in the interview and there appears sometl.ing fishy in

the mat'-er.

' 5. None appears for the applicant. hJe have h^^ard

the learned counsel for the respondsnt.s Hrs, Avnish

Ahlauat and gone through the pleadings of the applicant.

Herely asserting' ' and alleging that a persons .has

done; better performance in a selection cannot be taken

to b=j a convincing admissiole fact tif the performance

done by such a person in the selection. If this perception

is taken into acc'ount then every failure uill be defended

by making certain one pretext or the other and there uill

be no .. material- ' uitb-'n' iy the respondents tq judge such

Cases. The matter of selection as uith other examination

• a system has to ue believ/ed and confidence has to be

reposud that uhat is being done by the authorities at

their leuel is fair, impartial and just. Instances may

De there jhtre certain .irr egular itiesernay .• occur i . in the

the Sysfeera . . but they are rarest of rare cas.:is.

In any case the applicant cTuld not substantiate as to hou
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h'G'done Odt'ter performance acid was Bxpecting more

marks than auiaroBd to him. In uicu of this uhs^n tha

raspandents haut: cltarly qiv-jn out the uhol;:- picture in

their counter to tha extent of shouinn the marks of the

applicant it was open to the applicant to haws those

answer b;joks at thr; relevant time sealed' at tfe end of

the respondents by ma<in'g .a representation to- them.

Ha has come to the Tribunal rnijch aftstujards in. 193'^,

6. Je do not find- any suostance i.ni the grounds taken to

scrape the selection undartaken by the respondents.

The averments in- the applieation is feiilso t hg;., CB:rtBine less

qualified persons .or ihose uiho are unfit has been qiv/en

appointment cannot be accep..ed. . susbst .-int ial

proof thereof tb the ex'cent of conu iction, has baen placed

Certain amount, of credibility has to be reposed in the

respondents tjhen they discharge their public duty

particularly in an enrolment/recruitment oT the members

of their force.

7. In vieu of the ab.owe facts and circumstances

ije do not find any reason to intar'ore uith the selection

and tha applicantion is tdtsnliy devoid of merit and is

dismissed-. •

;B,K. g
Tiembwr (a;
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